
^ CENTRAL AUMINI STRATI UE TRIBUNAL, PRI ND Fhl BENCH
OA No.117/92

Neu Delhi, this 24th day of flay, 1996

Hon'ble Shri O.K. Singh, nember(A)
Hon'ble Or. A.Uedavalli, Member(3)

Shri G.C. Thakur &
17 othsrs as mentioBsd
in nemo of parties,
all uorking in Deptt. of
T6lecommuni'caticns, N.Delhi •• Applicants

(By Shri S.D.tKinra, Advocate - not present)
Us.

Union of India, through

1. Sec ret a ry
Deptt. of Communication
Neu Delhi

2. Director Gene ral (Tel.)
Deptt.of Telecommunication
Neu Delhi •• Respondents

(By none)

ORDER (oral)

Hon'ble Shri B.K. Singh

Registry has raised certain queries to the

effect that the 'OAs to be cluboed uith the present

OA do not tally as OA 1734/93 (C.L.Seth Us. UCl) has

already been dismissed as uithdraun on 25.8.93 and

OA 291 9/92 (n.P.Dube Us. UOI) has been fixed on

8.9.93' and the Tribunal vide its order --ated 6.3.96

has desired the applicants to remove the objections

raised by the registry and the case uas fixed on

10.4.96. Nobody appeared either on 6.3.95 or 10^4.95„

objections have been removed. The correct

numbers of the OAs also have not been communicated.

Today, even on second call nobody appeased for the

applicant. The OA is, therefore, di smi sse in default

non-prosecution. .

(Dr.A.Uedavalli) (B^^.^-«^ngh)
nember(B) nember(A)

\


